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(Bihar Act 17, 2024)
BIHAR STATE UNIVERSITY SERVICE COMMISSION (AMENDMENT) ACT, 2024.
AN
ACT

To amend Bihar State University Service Commission Act, 2017.

Preamble:- Whereas it is expedient to widen the definition of teacher in the Bihar
State University Service Commission Act, 2017. As well as it is also expedient to make it
affective for the appointment of teacher in all the University and Higher Educational
Institutions of the State.
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It is hereby enacted in the Seventy-Fifth year of the Republic of India, by the
legislature of Bihar as follows:-

1. Short title and commencement.—

(a) This Act may be called the Bihar State University Service Commission
(Amendment) Act, 2024.
(b) It shall come into force immediately on publication in official gazette.

2. Amendment in section 2 of Bihar State University Service Commission Act,
2017.— Sub section (vi) of section 2 of the Bihar State University Service Commission
Act, 2017 shall be substituted as follows :—

2 (Vi) ‘Teacher’ means Professor, Associate Professor, Assistant Professor and
Principal imparting instruction in department, college or Higher
Education Institution maintained by the university or constituent college
or State Government;

3. Amendment in section 8 of Bihar State University Service Commission Act,
2017.— Section 8 of the Bihar State University Service Commission Act, 2017 shall be
substituted as follows —

8 “The Commission will make recommendations for the appointment of
teachers in the Universities and Constituent Colleges of Bihar as
prescribed under the Patna University Act, 1976 (Bihar act 24, 1976)
and the Bihar State University Act, 1976 (Bihar Act 23, 1976). The
commission will also make recommendation of appointment of teachers
in Other Universities/Higher Education Institutions as notified by the
State Government from time to time. The commission shall discharge
such functions for the appointment of teacher as prescribed for the
Commission, under the said Acts and the Statutes made thereunder.”

4. Savings.—Notwithstanding the above amendment in section 2 and section § of
the act anything done or any action taken under this section shall be deemed to have been
legally completed done or shall be deemed to have been done and shall or will not be
question on the basis of amendment.

ANJANI KUMAR SINGH,
Secretary to the Government.
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